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LOK SABHA
Monday, 12th March, 1956

The Lok Sabha met at Half Past Ten
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-30 a.M.
PRESIDENT’S ASSENT TO BILL

Secretary : Sir, I have to inform the
House that the Representation of the
People (Amendment) Bill, 1955, which
was passed by the Houses of Parliament
during the current Session was assent-
ed to by the President on the 1st March,
1956.

DEMANDS FOR GRANTS ON
ACCOUNT

Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper, be granted to the President,
on account, for or towards de-
fraying the charges during the year
ending on the 31st day of March
1957, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 1 to 146.”

The motion was adotped.
[The motions for Demands for Grants

on Account which were adopted by the
Lok Sabha are refroduced below
]

DeEMAND No. 1—MINISTRY oF CoM-
MERCE AND INDUSTRY

“That a sum not exceeding Rs.
2,98,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the -
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year ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Commerce and Industry’.”

DeMaND No. 2—INDUSTRIES

“That a sum not exceeding Rs.
1,08,18,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘In-
dustries’.”

DEMAND No. 3—COMMERCIAL INTELLI-
GENCE AND STATISTICS

“That a sum not exceeding Rs.
5,76,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Com-
mercial Intelligence and Statistics’.”

DeMAND No. 4—MISCELLANEOUS Dg-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMERCE AND
INDUSTRY

“That a sum not exceeding Rs.
13,67,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1957, in respect of ‘Mis-
cellaneous Departments and Ex-
penditure under the Ministry of
Commerce and Industry’.”

DeMAND No. 5—MINISTRY oF Com-
MUNICATIONS

“That a sum not excexling Rs.
1,38,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Communications’.”

DEMAND No. 6—INDIAN PosTS AND
TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

. “That a sum not exceeding Rs.
4,37,66,000 be granted to the Presi-
dent,. on. account, for or towards
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‘defraying the charges during the
year ending on the 3ist day of
March, 1957, in respect of ‘Indian
Posts and Telegraphs Department
(Including Working Expenses)’.”

DEMAND No. 7—METEOROLOGY

“That a sum not exceeding Rs.
11,38,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Me-
teoroiogy’.”

DeManD No.
. NICATION SERVICE

“That a sum not exceeding Rs.
8,77,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3ist day of
March, 1957, in respect of ‘Over-
seas Communications Service’.”

DEMAND No. 9-—AviATION

“That a sum not exceeding Rs.
31,60,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1957, in respect of ‘Avia-

- tion”.”
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12 MARCH 1956 on Account 2222

the year ending on the 31st day of
March, 1957, in respect of ‘Defence
Services—Effective Army’.”
DEMAND No. 13—DEFENCE SERVICES—
EFFECTIVE Navy

“That a sum not exceeding Rs.
1,19,26,000 be granted to the Pre-
sldent on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘De-
fence Services—Effective Navy'.”

DeMAND No. 14—DEFENCE SERVICES
—EFFECTIVE AIR FORCE

“That a sum not exceeding Rs.
4,01,42,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on 31st day of March,
1957, in respect of ‘Deience Ser-
vices—Effective Air Force’.”

DeManND No. 15—DEFENCE SERVICES
~—NON-EFFECTIVE CHARGES

“That a sum not exceeding Rs.
1,15,27,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘De-
fence Services—Non-Effective
Charges’.”

DemanD No. 16—MlscéLLAN|=.0US Ex-

DeManD No. 10—MIsCELLANEOUS DE- PENDITURE UNDER THE MINISTRY OF
PARTMENTS AND EXPENDITURE UNDER DEFENCE
THE MINISTRY OF COMMUNICATIONS

“That a sum not exceeding Rs.
1,38,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
the year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Departments and Ex-
penditure under the Ministry of
Communications’.”

DeMAND No. 11—MINISTRY OF
DEFENCE

“That a sum not exceeding Rs.
2,84,000 be granted to the Presi-
dent, on account, for or towards
defraymg the charges during. thé
year; ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Defence‘ »

DEMAND No. —12 DEFENCE SERVICES—

EFFECTIVE ARMY
“That a sum not exceeding Rs.
12,51,93,000 be granted to the
Pres:dent, on account, for or to-
wards defraying the charges-during

“That a sum not exceeding Rs.
18,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ‘ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Expenditure under the
Ministry of Defence’.”

DeMaND No. 17—MiNISTRY oF Epu-
CATION

“That a sum not exceeding Rs.
3,92,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31sts day of
March, 1957, in respect of ‘Minis- '
try of Educanon’ ”

DBMAND No. 18—ARCHAEOLOGY

“That a sum not exceeding Rs.
6,94,000 be granted to the Persi-
dent, on account, for or towards
defraying the charges during the
year ‘ending on the 31st day of
March, 1957, in respect of ‘Arch-
aeology’.” -
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DeEMAND No. 19—OTHER SCIENTIFIC

DEPARTMENTS

“That a sum not exceeding Rs.
27,16,000 be granted to the Presi-
dent, on accoust, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Other
Scientific Departments’.”

DeMAND No. 20—EDUcATION

“That a sum not exceeding Rs.
1,75,67,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 3Ist day of
March, 1957, in respect of ‘Edu-

[H

cation’.

DeMAND No. 21-—MISCELLANEOUS DE-
PARTMENTS EXPENDITURE UNDER THE

MiNISTRY OF EbuUcCATION

“That a sum not exceeding Rs.
23,66,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Departments Expenditure
under the Ministry of Education’.”

DEMAND NoO. 22—TRIBAL AREAS

“That a sum not exceeding Rs.
55,51,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1957, in respect of ‘Tri-
bal Areas’.”

DEMAND No. 23—EXTERNAL AFFAIRS

“That a sum not exceeding Rs.
61,97,000 be granted to the Presi-
dent, on account; for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Ex-
ternal Affairs’.”

DeEMAND No. 24—STATE OF PoNDI-

CHERRY

“That a sum not exceeding Rs.
25,36,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘State
of Pondicherry’.”

DeMAND No. 25—MISCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF

EXTERNAL ; AFFAIRS
“That a sum not exceeding Rs.
46,000 be granted to the Presi-
dent, on account, for or towards
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defraying the charges during the
year ending on the 3lst day of
March, 1957, in respect of ‘Mis-
cellaneous Expenditure under the
Ministry of External Affairs’.”

DEMAND No. 26—MINISTRY OF
FINANCE

“That a sum not exceeding Rs.
11,23,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1957, in respect of ‘Minis-
try of Finance.”

DeMaND No. 27—CusTtoMms

“That a sum not exceeding
Rs. 28,86,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Cus-

2 9

toms’.

DeMAND No. 28—UnNIoN  EXcISE
DuTies

“That a sum not exceeding Rs.
54,87,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Union
Excise Duties’.”

DEMAND No. 29—TANES ON INCOME

INCLUDING CORPORATION TAX AND
EstaTE DUTY

“That a sum not exceeding Rs.
37,16,000 be granted, to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Taxes
on Income including Corporation
Tax and Estate Duty’.”

DEMAND No. 30—OpPium

“That a sum not exceeding Rs.
1,34,13,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges dunng the
year ending on the 31st day of
Ma'rch, 1957, in respect of Opi-
um'.”

DeEMAND No. 31—StaMPs

“That a sum not exceeding Rs.
12,48,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of
‘Stamps’.”
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DEMAND No. 32—PAYMENTS TO OTHER
GOVERNMENTS, DEPARTMENTS ETC. ON
ACCOUNT OF THE ADMINISTRATION OF
AGENCY SUBJECTS AND MANAGEMENT

OF TREASURIES

“That a sum not exceeding Rs.
13,000 be granted to the Presi-
dent on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in, respect of ‘Pay-
ments to other Governments, De-
partments etc., on account of the
Administration of Agency subjects
and Management of Treasuries’.”

DeManD No. 33—Aubit

“That a sum not exceeding Rs.
71,70,000 be granted to the Presi~
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Au-
dit’.”

DeMAND No. 34—CuURRENCY

“That a sum not exceeding Rs.
20,26,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Cur-
reacy’.”

.

DeEMAND No. 35—MINT

“That a sum not exceeding Rs.
11,12,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Mint’.”

DeEMAND No. 36—TERRITORIAL AND
PoLiTicAL PENSIONS

“That a sum not exceeding
-Rs. 2,64,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Terri-
torial and Political Pensions’.”

DEMAND No. 37—SUPERANNUATION
ALLOWANCES AND PENSIONS

“That a sum not exceeding
Rs. 49,55,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Su-
perannuatlon Allowances and Pen-
sions .
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DemaND No. 38—MISCELLANEOUS DE~

PARTMENTS AND OTHER EXPENDI-

TURE UNDER THE MINISTRY OF
FINANCE

“That a sum ‘not exceeding
Rs. 2,10,34,000 be granted to the
President, on account, for or to--
wards defraying the charges during:
the vear ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Departments and other
Expenditure under the Ministry of
Finance’.”

39—GRANTS-IN-AID TO
STATES

“That a sum not exceeding
Rs. 5,17,25,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Grants-
in-Aid to States’.”

Demanp No.

DeMaND No. 40—MisCELLANEOUS AD-
JUSTMENTS BETWEEN THE UNION AND
STATE GOVERNMENTS

“That a sum not exceeding
Rs. 39,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Adjustments between
the Union and State Govern-

3 9

ments’.

DEMAND No. 41-—PRE-PARTITION PAy~
MENTS

“That a sum not exceeding
Rs. 8,81,000 be granted to the Pre-
sident, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1957, in respect of
‘Pre-pamhon Payments’ ”

DemMaND No. 42—MinisTRY oF Foop
AND AGRICULTURE

“That a sum not exceeding
Rs. 6,29,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 3lst day of
March, 1957, in respect of ‘Minis-
try of Food and Agriculture'.”™

DeMAND No. 43—FOREST

“That a sum not exceeding
Rs. 24,81,000 be granted to the
President, on account, for or to-
wards defraying the charges during
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the year ending on the 31st day of DeManD No. 50—MisceLLANEOUS Ex-
March, 1957, in respect of ‘Fo- PENDITURE UNDER THE MINISTRY OF
rest’.” HEALTH

DEMAND No. 44—AGRICULTURE

“That a sum not exceeding
Rs. 1,36,55,000 be granted to the
President, on account, for or to-
wards  defraying the charges
during the year ending on the
31st day of March, 1957, in res-
pect of ‘Agriculture’.”

DeEMAND No. 45—CIviL VETERINARY
SERVICES

“That a sum not exceeding
Rs. 11,01,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in' respect of ‘Civil
Veterinary Services'.”

DEMAND No. 46—MISCELLANEOUS DE-

PARTMENTS AND OTHER EXPENDITURE

UNDER THE MINISTRY OF FOOD AND
AGRICULTURE

“That a sum not exceeding
Rs. 48,22,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1957, in respect of ‘Mis-
cellaneous Departments and other
Expenditure under the Ministry of
Food and Agriculture’.”

DEMAND No. 47—MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 88,000 be granted to the Pre-
sident, on account, for or towards
defraymg the charges during the
year ending on the 31st day of
March, 1957 in respect of ‘Minis-
try of H '

DEMAND No. 48—MEDICAL  SERVICES .

“That a sum not exceeding
Rs. 33,60,000 be granted to the
President, on account, for or to-
wards defraying the charges
during the year ending on the 31st
day of March, 1957, in respect of
‘Medical Services’.”

Demanp No. 49—PusrLic HEALTH

“That a sum not exceeding
Rs. 77,51,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1957, in respect of
‘Public Health’.”

“That a sum not exceeding
Rs. 7,95,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during- the
year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Expenditure under the
Ministry of Health’.”

DEMAND No. 51—MINISTRY OF HOME

AFFAIRS

“That a sum not exceeding
Rs. 18, 62 000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Home Affairs’.”

DEMAND No. 52—CABINET

“That a sum not exceeding
Rs. 2,75,000 be granted to the Pre-
sident, on account, for or towards

defraying the charges during the -

year ending on the 31st day of
March, 1957, in respect of ‘Cabi-
net’.”

DEMAND No. 53—DEeLHI

“That a sum not exceeding
Rs. 14,00,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of
Delhi’.” .

DemManDp No. 54—PoLicE

“That a sum not exceeding
Rs. 17,63,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1957, in respect of
‘Police’.”

DeMAND No. 55—CENSUS.

“That a sum not exceeding
Rs. 1,63,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Cen-
sus’.”

A\

DEMAND No. 56—Privy PURSES AND

ALLOWANCES OF INDIAN RULERS

“That a sum not exceeding
Rs. 68,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
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year ending on the 31st day of
March, 1957, in respect of ‘Privy °
Purses and Allowances of Indian

DEMAND No. 63—MINISTRY OF INFOR-
MATION AND BROADCASTING

“That a sum not exceeding

Rulers’.” Rs. 94,000 be granted to the Pre-

DeMAND No. 57—ANDAMAN AND Nico- sident, on account, for or towards

BAR ISLANDS defraying the charges during the

“That a sum pot exceeding year ending on the 31st day of

Rs. 20,13,000 be granted to the ey o Tnformanie and
President, on account, for or to- Broadcasting'.”

wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Anda-
man and Nicobar Islands’.”

DEMAND No. 64—BROADCASTING

“That a sum not exceeding
Rs. 26,35,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of ‘March, 1957, in respect of
‘Broadcasting’.”

Demanp No. 58—Kutch

“That a sum not exceeding
Rs. 12,30,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Kutch’.”

DEMAND No. 65—MISCELLANEOUS Dg-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF INFORMATION AND

DeMaND  No.

DeEMAND No. 59—MANIPUR

“That a sum not exceeding
Rs. 10,66,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Mani-

pur’.

DeMAND No. 60—TRIPURA

“That a sum not exceeding
Rs. 18,29,000 be granted to the
President, on. account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Tri-

29

pura’.

STATES

“That a sum not exceeding
Rs. 3,46,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Rela-

29

tions with States’.

DeMAaND No. 62—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs 43,65,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Departments and Ex-
penditure under the Ministry of
Home Affairs’.”

61—RELATIONS WITH

BROADCASTING

“That a sum not exceeding
Rs. 21,37,000 be granted to the
President, on account, for or to-
wards  defraying the charges
during the year ending on the 31st
day of March, 1957, in respect of
‘Miscellaneous Departments and
Expenditure under the Ministry of
Information and Broadcasting™”

DeEMAND No. 66—MINISTRY OF IRON

AND STEEL

“That a sum not exceeding
Rs. 81,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Iron and Steel’.”

DeEMAND No. 67—MINISTRY OF IRRI-

GATION AND POWER

“That a sum not exceeding
Rs. 1,26,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Irrigation and Power’.”

DeEMAND No. 68—MULTI-PURPOSE
RIVER SCHEMES

“That a sum not exceeding
Rs. 8,95,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Multi-
purpose River Schemes’.”
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DeEMAND No. 69—MISCELLANEOUS DEg-

PARTMENTS AND OTHER EXPENDITURE

UNDER THE MINISTRY OF IRRIGATION
AND POWER

“That a sum not exceeding
Rs. 7,24,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 3list day of
March, 1957, in respect of ‘Mis-
cellaneous Departments and Other
Expenditure under the Ministry of
Irrigation and Power’.”

DeEMaND No.  70—MINISTRY  OF

LABOUR

“That a sum not exceeding
Rs. 1,32,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Labour’.”

DEMAND No. 71—CHIEF INSPECTOR
OF MINEs

“That a sum not exceeding
Rs. 2,03,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Chief
Inspector of Mines’.”

DEMAND No. 72—MIsCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF LABOUR

“That a sum not exceeding
Rs. 32,07,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Departments and Ex-
penditure under the Ministry of
Labour’.”

DeMAND No. 73—EMPLOYMENT Ex-
CHANGES AND RESETTLEMENT

“That a sum not exceeding
Rs. 17,68,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in.respect of ‘Em-
ployment Exchanges and Resettle-
ment

DeMAND No. 74—CrviL DEFENCE

“That a sum not exceeding
Rs. 9,000 be granted to theePresi-
dent, on account, for or towards
defraying the charges during the
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"year ending on the 31st day «of
March, 1957, in respect of ‘Civil
Defence’.”

DEMAND No. 75—MINISTRY OF Law

“That a sum not exceeding
Rs. 23,19,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957 in respect of ‘Minis-
try of L

DeMAND No. 76—ADMINISTRATION OF
JusTICE

“That a sum not exceeding
Rs. 18,000 be granted to the Pre-
sident on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Ad-
ministration of Justice’.”

. DEMAND No. 77—MiscELLANEOUS Ex-

PENDITURE UNDER THE MINISTRY OF
Law

“That a sum not exceeding
Rs. 44,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Expenditure under the
Ministry of Law’.”

DeEMaNnD No. 78—MINISTRY OF
NATURAL RESOURCES AND SCIENTI-
FIC RESEARCH

“That a2 sum not exceeding

Rs. 1,04,000 be granted to the Pre-

sident, on account, for or towards

defraying the charges during the

year ending on the 3lst day of

March, 1957, in respect of ‘Minis-

. trv of Natural Resources and
Scientific Research’.”

DeEMAND No. 79—SuURVEY OF INDIA

“That a sum not exceeding
Rs. 13,39,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Sur-
vey of India’.”

DEMAND No. 80—BOTANICAL SURVEY

“That a sum not exceeding
Rs. 79,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Bota-
nical Survey’.”
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Demanp No. 81—ZooLoGICAL SURVEY DeMAND No. 87-—MiINISTRY ©OF PRro-

“That a sum not exceeding
Rs. 93,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Zoo-
logical Survey’.”

DEMAND No. 82—GEOLOGICAL SURVEY

“That a sum not exceeding
Rs. 13,08,000 be granted -to the
President. on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1957, in respect of
‘Geological Survey’.”

‘DEM.&ND No. 83—MIiINEs

“That a sum not exceeding
Rs. 4,46,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of

March, 1957, in respect of ‘Mines’.”

DeMaNnD No. 84—ScieNTIFIC  RE-

SEARCH

“That a sum not exceeding .

Rs. 28,04,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Scien-
tific Research’.”

DEMaND No. 85—EXPLORATION OF

+ OI1L AND NATURAL Gas

“That a sum not exceeding
Rs. 4,90,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Ex-
ploration of Oil and Natural

as’”

.

DeEmMaND No. 86—MiscELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF
NATURAL RESOURCES AND SCIENTIFIC

RESEARCH

“That a sum not exceeding
Rs. 2,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Expenditure under the
Ministry of Natural Resources and
Scientific Research’.”

‘DUCTION

“That a sum not exceeding
Rs. 2,23,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Production’.”

DeEMaND No. 88—SALT

“That a sum not exceeding
Rs. 11,93,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Salt’.”

DEMAND No. 89—OTHER ORGANISA-
TIONS UNDER THE MINISTRY OF PRo-

DUCTION

“That a sum not exceeding
Rs. 64,97,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Other
Organisations under the Ministry
of Production’.”

Demanp No. 920—GoverNMENT CoL-
LIERIES

“That a sum not exceeding
Rs. 34,86,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 3ist day of
March, 1957, in respect of ‘Gov-
ernment Collieries’.”
DeMAND No. 91—MisceLLANEOUS DE-
PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF PRODUCTION

“That a sum not exceeding
Rs. 9,59,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31Ist day of
March, 1957, in respect of ‘Mis-;
cellaneous Departments and Ex-
penditure under the Ministry of
Production’.”

DeMAND No. 92—MINISTRY oOF Re-
HABILITATION

“That a sum not exceeding
Rs. 2,73,000 be granted to the Pre-
sident, -on account, for or towards
defraying the charges during the
year ®nding on the 3lst day of
March, 1957, in respect of ‘Minis-
try of ‘Rehabilitation’.”
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DEMAND No. 93—EXPENDITURE ON DEMAND No., 99—COMMUNICATIONS
DisPLACED PERSONS (INCLUDING NATIONAL HIGHWAYS)

“That a sum not exceeding
Rs. 1,78,50,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Ex-

9 99

penditure on Displaced Persons’.

DeEMAND No. 94—MisCELLANEOUS Ex-
PENDITURE UNDER THE MINISTRY OF
REHABILITATION

“That a sum not exceeding
Rs. 1,000 be granted to the Presi-
«Jent, on account for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Expenditure under the
Ministry of Rehabilitation’.”

DEMAND No. 95—MINISTRY OF TRANS-
PORT

“That a sum not exceeding
Rs. 4,05,000 be granted to the Pre-
sident, on account, for or towards
‘defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Transport’.”

DeMAND No. 96—PorTs AND PiLo-
TAGE

“That a sum not exceeding
Rs. 5,69,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
Yyear ending on the 31st day of
March, 1957, in respect of ‘Ports

e}

and Pilotage’.

DEMAND No. 97—LIGHTHOUSES AND
LiGHTSHIPS

“That a sum not exceeding
Rs. 8,97,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Light-
houses and Lightships’.”

DeMAND No. . 98—CENTRAL  RoaD
Funp

“That a sum not exceeding

- Rs, 4539,000 be granted to the

President, on account, for or to-

wards defraying the charges during

the year ending on the 31st day of

March, 1957. in respect of ‘Central
Road Fund'.”

“That a sum not exceeding
Rs. 46,33,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Com-
munications  (including National

£

Highways)”.”

DEMAND No. 100—MISCELLANEOUS
DEPARTMENTS AND EXPENDITURE UNDER

THE MINISTRY OF TRANSPORT

“That a sum not exceeding
Rs. 3,66,000 be granted to- the
President, on account for or to-
wards deiraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Mis-
cellaneous Departments and Ex-
genddture under the Ministry of

ra

N

nsport’.

DeManp No.  101—MINISTRY  OF

Works, HousING AND SuppLY

“That a sum not exceeding
Rs. 4,77,000 be granted to the Pre-
sident. on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Minis-
try of Works, Housing and Sup-
ply’”

DemManD No. 102—SuPPLIES

“That a sum not exceeding
Rs. 19,24,000 be granted to thz
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Sup-

> 9

plies’.

DeEmanp No. 103—OtHER CiviL

WORKS

“That a sum not exceeding
Rs. 1,63,24,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March 1957, in respect of "Other
Civil Works’.”

DEMAND No. 104—STATIONERY AND

PRINTING

“That a sum not exceeding
Rs. 51,19,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Sta-

DN

tionery and Printing’.
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DEMAND No. 105—MISCELLANEOUS DEMAND No. 111— RAJYA SABHA
DEPARTMENTS AND EXPENDITURE “Th . " di
UNDER THE MINISTRY OF WORKS, at a ‘sum not exceeding

HoOUSING AND SUPPLY

“That a sum not exceeding
Rs. 5,46,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of Mis-
cellaneous Departments and Ex-
penditure under the Ministry of
Works, Housing and Supply’.”

DEMAND No. 106—DEPARTMENT OF

AtoMic ENERGY

“That a sum not exceeding
Rs. 59,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year, ending on the 31st day of

March, 1957, in respect of De- |

partment of Atomic Energy’.”

DEMAND No. 107—ATtoMic ENERGY

RESEARCH

*“That a sum not exceeding
Rs. 16,67,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day

of March, 1957, in respect of

‘Atomic Energy Research’.”

DeEMAND No. 108—DEPARTMENT OF

PARLIAMENTARY AFFAIRS

“That a sum not exceeding
Rs. 12,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘De-
partment of Parliamentary Affairs’"

DeMAND No. 109—Lok SABHA

“That a sum not exceeding
Rs. 11,76,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Lok
Sabha’.”

DeEManp No. 110—MISCELLANEOUS

EXPENDITURE UNDER LOK SABHA

“That a sum not exceeding
Rs. 3,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 3l1st day of

March, 1957, in respect of ‘Mis--

cellaneous Expenditure under Lok
Sabha’.”

Rs. 4,32,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1957, in respect of
‘Rajya Sabha’.”

DeEMAND No. 112—SECRETARIAT .OF
THE VICE-PRESIDENT

“That a sum not exceeding
Rs. 5,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Secre-
tariat of the Vice-President’.”

DeEMAND No. 113—CapriTAL  OUTLAY
OF THE MINISTRY OF COMMERCE AND:
INDUSTRY

“That a sum not exceeding
Rs. 1,95,82,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay of the Ministry of Com-

y 9

merce and Industry’.

DEMAND NoO. 114—CAPITAL OUTLAY
oN INDIAN PosTs AND TELEGRAPHS
(NOT MET FROM REVENUE)

“That a sum not exceeding
Rs. 2,04,03,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay on Indian Posts and
Telegraphs (Not met from Reve-

7

nue)’.

DeMAND No. 115—CAPITAL OUTLAY
oN CIvIL AVIATION

“That a sum not exceeding
Rs. 28,10,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay on Civil Aviation’.”

DeEMAND No. 116—OTHER CAPITAL
OUTLAY OF THE MiNisTRY OF CoM-
MUNICATIONS

“That a sum not exceeding
Rs. 55,84,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of



2239 Demands for Grants 12 MARCH 1956 on Account 2240

March, 1957, in tespect of ‘Other
Capital Qutlay of the Ministry of
Communications’.”

DEMAND No. 117—DEFENCE CAPITAL
OuTLAY

“That a sum not exceeding
Rs. 2,33,33,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘De-
fence Capital Outlay”.”

DeMAND No 118—CapPITAL  OUTLAY
OF THE MINISTRY OF EDUCATION

“That a sum not exceeding
Rs. 3,28,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay of the Ministry of
Education’.”

DemaNDp No. 119—CariTAL  OUTLAY
OF THE MINISTRY OF EXTERNAL
AFFAIRS

“That a sum not exceeding
Rs. 2,30,000 be granted to the Pre-
sident, on account for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay of the Ministry of Ex-
ternal Affairs’.”

DeMAND No. 120—CapiTaL  OUTLAY
ON THE INDIA SECURITY PRESs

“That a sum not exceeding
Rs. 40,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay on the India Security

[z

Press’.

DeMaND No. 121—CariTaL  OUTLAY
oN CURRENCY AND COINAGE

‘That a sum not exceeding
Rs. 6,55,000 be granted to the Pre-
sident, on account, for Qr towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Qutlay on Currency and Coin-
age’.”

DeMAND No. 122—CapPrTaL OUTLAY
ON MINTS

“That a sum not exceeding
Rs. 3,13,000 be granted to the Pre-
sident, on account, for or towards

defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay on Mints’.”

DeMaND No. 123—COMMUTED VALUB
OF PENSIONS

“That a sum not exceeding
Rs. 3,90,000 be granted to the Pre~
sident, on account, for or towards
defraying the charges during the
year ending on the 3ist day of
March, 1957, in respect of ‘Com-

2

muted Value of Pensions’.

DeMAND No. 124—PAYMENTS TO RE-

TRENCHED PERSONNEL

That a sum not exceeding
Rs. 35,000 be granted to the Presi-
dent, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Pay-
ments to Retrenched Personnel’.”

DemMaND No. 125—OTHER CAPITAL

OUTLAY OF THE MINISTRY OF
FINANCE

“That a sum not exceeding
Rs. 2,35,50,000 be granted to-the
President, on account, for or to-
wards defraying the charges during
the year ending on 31st day of
March, 1957, in respect of ‘Other
Capital Outlay of the Ministry of
Finance'.”

DEMAND No. 126—LoANS AND AD-

VANCES BY THE CENTRAL GOVERN-
MENT

“That a sum not exceeding
Rs. 8,56,39,006 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Loans
and Advances by the Central Gov-
ernment’.”

DEMAND No. 127—CaPITAL OUTLAY
ON FORESTS

“That a sum not exceeding
Rs. 2,77,000 be granted to the Pre-
sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Capi-

19

tal Outlay on Forests’.

DEMAND No. 128—PURCHASES OF

FOODGRAINS

“That a sum not exceeding
Rs. 5,00,77,000 be granted to the
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DeMaND No. 134—CAPITAL OUTLAY
ON MULTI-PURPOSE RIVER SCHEMES

“That a sum not exceeding
Rs. 19,93,000 be granted to the
President, on account, for or to-

ing the ch: -duri
DeEManD No. 129—OtHER CAPITAL &?d;eg: frzﬁldniig °,,,°, 3’{‘;5 d:;";%

OUTLAY OF THE MINISTRY OF Foob March, 1957, in respect of ‘Capi-
AND AGRICULTURE tal Outlay on  Multi-purpose
River Schemes'.” )

DeMaND No. 135—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF IRRIGA-
TION AND POWER

President, on account, for or to-
wards defraying the charges durin,
the vear ending on the 31st day o
March, 1957, in respect of ‘Pur-

39

chases of Foodgrains’.

“That a sum mnot exceeding
Rs. 3,15,67,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day
of March, 1957, in respect of “That a sum not exceeding
‘Other Capital Outlay of the Min- Rs. 80,000 be granted to the Pre-
istry of Food and Agriculture’.” sident, on account, for or towards
defraying the charges during the
year ending on the 31st day of
March, 1957, in respect of ‘Other
Capital Outlay of the Ministry of
Irrigation and Power’.”

DEMAND No. 130—CAPITAL OUTLAY
OF THE MINISTRY OF HEALTH

“That a sum not exceeding
Rs. 72,44,000 be granted to the DeManp No. 136—CaPITAL OUTLAY
President, on account. for or to- OF THE MINISTRY OF LABOUR
wards defraying the charges during “That ¢ exceedin
e year o o the S e of Rs. 4.58,000 be granted to the Pre-

arch, , in  respect o \S. 4,70, -
oo owiy of e Sy of S Sl L 3 epere

ealth’.
year ending on the 31st day of

Demanp No. 131—CapitaL  OuTLAY z[la rg"lﬂgﬂéf m t;';sp i,?in?sftrycalzf

OF THE MINISTRY OF HOME AFFAIRS Labour’.”

“That a sum not exceeding

Rs. 21,34,000 be granted to the DeManD No. 137—CapPITAL  OUTLAY

OF THE MINISTRY OF NATURAL RE-

President, on account, for or to-
wards defraying the charges during
the year ending on the 3lst day
of March, 1957, in respect of
‘Capital Outlay of the Ministry of
Home Affairs’.”

Demanp No.
ON BROADCASTING

“That a sum not exceeding
Rs. 32,91,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day ot
March, 1957, in respect of ‘Capi-
tal Outlay on Broadcasting’.”

132—CaPITAL  OUTLAY

Demanp  No.

SOURCES AND SCIENTIFIC RESEARCH

“That a sum not exceeding
Rs. 35,15,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay of the Ministry of
Natural Resources and Scientific
Research’.”

138—CaAPITAL OUTLAY
OF THE MINISTRY OF PRODUCTION
“That a sum not exceeding
Rs. 1,48,14,000 be granted to the
President, on account, for or to-
wards defraying the charges during

the year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay of the Ministry of

(D)

Production’.

DeMAND No. 133—CaPITAL  OUTLAY
©OF THE MINISTRY OF IRON AND STEEL

“That a sum not exceeding

Rs. 4,64,50,000 be granted to the
President, on account, for or to- DeMAND No. 139—CariTaL OUTLAY

wards defraying the charges during OF THE MINISTRY OF REHABILITATION
the, year ending on the 31st day of “That a sum not exceeding
March, 1957, in respect of ‘Capi- Rs. 2,66,25,000 be granted to the
tal Outlay of the Ministry of Iron President, on account, for or to-
and Steel’.” wards defraying the charges during
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the year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay of the Ministry of Re-
habilitation’.”
DeMmanp No. 140—CaPITAL  OUTLAY
oN PORTS

“That a sum not exceeding
Rs. 40,00,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay on Ports’.”
Demanp No. 141—CaPITAL  OUTLAY
oN Roaps

“That a sum not exceeding
Rs. 1,17,92,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay on Roads.”

DeEmanp No. 142—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF TRANS-
PORT

“That a sum not exceeding
Rs. 17,79,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Other
Capital Outlay of the Ministry of

O

Transport'.

Demanp No. 143—New DEeLHI CAPI-
TAL OUTLAY

“That a sum not exceeding
Rs. 83,44,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘New
Delhi Capital Outlay’.”

DeMAND No. 144—CaPITAL  OUTLAY
ON BUILDINGS

“That a sum not exceeding
Rs. 84,45,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
March, 1957, in respect of ‘Capi-
tal Outlay on Buildings’.”

DeMAND No. 145—OTHER CAPITAL
OUTLAY OF THE MINISTRY OF WORKS,
HOUSING AND SUPPLY

“That a sum not exceeding
Rs. 33,75,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of
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March, 1957, in respect of ‘Other
Capital Outlay of the Ministry of
Works, Housing and Supply’.”
DeEMAND No. 146—CaPITAL OUTLAY
OF THE DEPARTMENT OF ATOMIC
ENERGY

“That a sum not exceeding
Rs. 56,54,000 be granted to the
President, on account, for or to-
wards defraying the charges during
the year ending on the 31st day of’
March, 1957, in respect of ‘Capi-
tal Outlay of the Department of

LN

Atomic Energy’.

LEAKAGE OF BUDGET PROPO-
SALS ’

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru) : Two or three days ago I in-
formed the House that some progress
had been made in regard to the investi-
gations into the budget leakage and I
promised to make a further statement
today. As a result of the investigations
carried out by the Central Intelligence.
Bureau and the Bombay and Delhi
Police, it is now known exactly how the.
leakage occurred. We also know a
great deal about the distribution of this
information in Bombay and other
places.

It has been established that the
leakage occurred from the Government
Press situated in Rashtrapati Bhawan
where the budget papers had been
given for printing. Copies of the draft
which has been sent for printing had
been passed without authority to cer-
tain persons two of whom have al-
ready been arrested. The person who
passed this information has also been
arrested. Investigation is still proceed-
ing to find out if any other persons had
been guilty of this leakage or use of
secret Government documents and
could be proceeded against. As the
case against the three arrested persons
will soon be put before the court and
further investigations are proceeding it
would not be advisable for me to give
at this stage further detailed informa-
tion which is in the Government’s
possession. Meanwhile I can assure the
House that everything possible will be
done to punish those who have been
guilty of this offence. In view of this
leakage Government are giving copsi-
deration to the improvement of pro-
cedure in this regard in order to pres.
vent such occurrences in future.





